enumerated below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of

DES-VI (FOOD & MISC)

DIRECTORATE GENERAL OF FOREIGN TRADE

Minutes of the meeting No. 03/17 of NC-VI held on 05.05.2016

Fair & final

Meeting No. 03/17 for the licensing year 2016-17 held on 05.05.2016 to consider cases under
Duty Exemption Schemes (Chapter-4) of Foreign Trade Policy 2015-20 pertaining to Food & Mics. Products
under the Chairmanship of Sh. S. K. Samal. Jt. DGFT. Following members were present in the meeting.

S.No. Name of the Officer Designation Department
1. Sh. Karan Singh Sejwal Dy. Indl. Adviser MFPI

2. Sh. S.K. Pandey A.D. MSME(Food)
Officers in attendance

3. Sh. Yoginder Singh DDG DGFT

4. Sh. Ratan Lal Meena FTDO DGFT

Minutes of NC meeting No. 02/17 of NC-6 dated 21.04.2016 held on 13.04.2016 were accepted and
approved by the committee. Agenda for individual cases was taken up for discussion. Decision taken in each case is

ratification as per para 4.12(a)(vi) of Hand book of procedure (vol-1) 2015-20 updated as on 01.04.2015.

0

02 HQ il 01/85/050/00195/AM 16/

!
Case No.:2/14/85-ALC3/2015

; 'HQ File :01/85/050/00127/AM16/

XXXX

Party Name:SANSTAR BIO-
PPOLYMERS LIMITED

RLA File
1:08/24/040/00288/AM16/

ALC3/2016
05.05.2016

27.11.2015

7 )Stafl]s:

TheCo_mmlttee noted that the hard éo;;y_ of apblic;t'i'c_)n-i's aﬁ\;\.rr;itred-fr-b_m 'RA, Ahmedabad. ‘The u(f_o_m-mitie'e
decided to remind RA through D.O. reminder at the level of Chairman for hard copy of application. The case is

S
|Case No.:1/20/85-ALC3/2015

|deferred for 02.06.2016.

Party Name:SANSTAR BIO-
POLYMERS LIMITED

T
:08/24/040/00418/AM16/

Meet No/Date:3/85-

ALC3/2016
05.05.2016

11.03.2016

>

K EStatus:"

" Lic.No/Date:0810136585  Deferred

Lic.No/Date:0810137408  Withdrawn

| iThe Committee noted that the sdﬁjéct AA“\A'.ras i55ued”o'n'mrepeat baksi; by RA, hence NC hasnoactlon in this éase. :
. |The Committee decided to withdraw the case

rd

Iu a4 n emure
Dvy. Dirsctur Ge

1a! o Foreign Trade

frdw wwy crofeagerem
E

Dlr=stoiate Lo
I T ey
W

1w o Facalun Trrde
Wi Comrwrce

= &)

Luyey Ghewan, iYow Lalhil

K-



73 * Party Name:COMPACT INDIA | Meet No/Date:3/85- Status:

Case N0.:9/13/85-ALC3/2015 [PVT.LTD., ALC3/2016 ‘
- ‘05 05.2016 !
'HQ File :01/85/050/00105/AM16/ | IRLA File Lic. No/Date 0510394865 Approved
[ 05/23/040/00155/AM16/ 109.07.2015

The Committee noted the comments of MFPI furnished vide O.M. No. 4(15)/2013 DGFT dt. 19.02.2016 and the
reply furnished by the firm vide their letter dt. 04.04.2016. On the basis of MFPI's comments, the Committee
decided to fix the ad-hoc input output norms as under:-

03|

: | Export Item Qty Import Item Qty

|| eeZee Paste Nut made of Composite | 1.00Kg Roasted Peanut Kernels 0.25Kg/Kg

|| Paste of Roasted Peanut, Sugar, SMP, oil Icing Sugar 0.25Kg/Kg
| etcin 92Gms Sachet. Skimmed Milk Powder 0.20Kg/Kg

The norms above are subject to the condition that the applicant will declare on the label content of various raw

‘materials, imported or indigenous, in the ratio of their mixing.

RA may take consequentlal actlon as per Pohcy/Procedure

74 ~ |Party Name:COMPACT INDIA ~ |Meet No/Date:3/85- Status:
(Case No.:10/13/85-ALC3/2015  |PVT.LTD., ALC3/2016
| 05.05.2016
HQ File RLA File Lic.No/Date:0510394890  Approved
:01/85/050/00106/AM16/ :05/23/040/00153/AM16/ 14.07.2015 |

The Committee noted the comments of MFPI furnished vide O.M. No. 4(15)/2013 DGFT dt. 19.02.2016 and the
‘reply furnished by the firm vide their letter dt. 04.04.2016. On the basis of MFPI’'s comments, the Committee
| |decided to fix the ad-hoc input output norms as under:-

04

| Export Item Qty Import Item Qty
| eeZee Paste Nut made of Composite | 1.00Kg Roasted Peanut Kernels 0.25Kg/Kg
| | Paste of Roasted Peanut, Sugar, SMP, oil Icing Sugar 0.25Kg/Kg
|| etcin 92Gms Sachet. Skimmed Milk Powder 0.20Kg/Kg

:The norms above are subject to the condition that the applicant will declare on the label content of various raw
'materials, imported or indigenous, in the ratio of their mixing.

RA may take consequentlal action as per Pohcy/Procedure
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| 75 Party Name:COMPACT INDIA  Meet No/Date:3/85- Status:

| [Case No.:21/13/85-ALC3/2015  PVT.LTD,, ALC3/2016
| 05.05.2016
HQFile RLA File Lic.No/Date:0510395758  |Approved

:01/85/050/00117/AM16/ :05/23/040/00266/AM16/ 29.09.2015
|

| | |
The Committee noted the comments of MFPI furnished vide O.M. No. 4(15)/2013-DGFT dt. 19.02.2016 and the
 reply furnished by the firm vide their letter dt. 04.04.2016. On the basis of MFPI's comments, the Committee
05 |decided to fix the ad-hoc input output norms as under:-

| Export Item Qty Import Item Qty
eeZee Paste Nut made of Composite | 1.00Kg Roasted Peanut Kernels 0.25Kg/Kg
Paste of Roasted Peanut, Sugar, SMP, oil Icing Sugar 0.25Kg/Kg
||| etcin 92Gms Sachet. Skimmed Milk Powder 0.20Kg/Kg

"The norms above are subject to the condition that the applicant will declare on the label content of various raw
'materials, imported or indigenous, in the ratio of their mixing.

RA may take consequential action as per Policy/Procedure.

ke

76 Party Name:COMPACT INDIA | Meet No/Date:3/85- ’ iStatus:
Case N0.:7/20/85-ALC3/2015  PVT.LTD,, ALC3/2016
| | 05.05.2016 |
HQ File RLA File Lic.No/Date:0510396463  Approved
:01/85/050/00201/AM16/ :05/23/040/00361/AM16/ 30.11.2015

| The Committee noted the comments of MFPI furnished vide O.M. No. _4(15)_/;01-3--D-G_F_‘-r" dt. 19.02.2016 and the
reply furnished by the firm vide their letter dt. 04.04.2016. On the basis of MFPI's comments, the Committee
decided to fix the ad-hoc input output norms as under:-

|06 |
i Export Item Qty Import Item Qty
| eeZee Paste Nut made of Composite | 1.00Kg Roasted Peanut Kernels 0.25Kg/Kg
| Paste of Roasted Peanut, Sugar, SMP, oil Icing Sugar 0.25Kg/Kg
etc in 92Gms Sachet. Skimmed Milk Powder 0.20Kg/Kg

The norms above are subject to the condition that the applicant will declare on the label content of various raw
materials, imported or indigenous, in the ratio of their mixing.

‘RA may take consequential action as per Policy/Procedure.
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77 ’ ‘;P_ajrty Name:SIGNATURE ESTAES ~ Meet No/Date:3/85- ~ Istatus:
ALC3/2016
. 05.05.2016

07 |HQ File :01/85/50/040/AM12 !'EL_A File :02/24/40/034/AM12 Lic.No/Date:0210159359  Deferred -
| | 23.05.2011

| The Committee noted that the comments 's are aw: awalted from Tea Board desprte reminders issued. The Committee
decided to remlnd Tea Board through D.O. Ietter at the Ievel of chalrman The case | is deferred for 02.06.2016.

o e

. 78 ‘P_arty b]ame:Sil:lPEéli-(OUSE. LTD., Meet No?Date:3/85- Status:

| Case No.:4/13/85-ALC3/2015 ALC3/2016

| \ 05.05.2016

08 ‘HQ File \RLA File iLic.No/Date:0610038195 fDeferred
| :01/85/050/00100/AM16/ |:0 06/24/040/00017/AM 16/ 117.07.2015 !

The Comrrhftee noted that 0/o Textile Commissioner has furnlshed the comments un- 5|gned The Commlttee
‘ decided to request O/o Textile Commissioner to provide signed copy of comments. The case is deferred for
‘ 02 06.2016.

i

| 79 Iparty Name:SIDDARTH KAPOOR  |Meet No/Date:3/85-  [Status:
Case No.:10/5/85-ALC3/2015 | ALC3/2016
05.05.2016 |
09 |HQ File :01/85/050/00054/AM16/ RLA File Lic.No/Date:0210205790 | Withdrawn
:02/24/040/00010/AM16/ 14.05.2015

The Committee noted that RA has s confirmed the surrender of the subject advance authorisation vide their e-
ma|I dt. 11 04 2016 The Commlttee deaded to W|thdraw the case.

-

80 " party Name:SIDDARTH KAPOOR  Meet No/Date:3/85-  [Status:
Case No.:11/5/85-ALC3/2015 | ALC3/2016
. | 05.05.2016
110 |HQ File RLA File Lic.No/Date:0210205791  Withdrawn
:01/85/050/00055/AM16/ :02/24/040/00011/AM16/ 14.05.2015

The Committee noted that RA has confirmed the surrender of the subJect advance authorisation vide their e-
mall dt 11 04.2016. The Commlttee dec:ded to W|thdraw the case.
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[ 81  [Party Name: VARINE CHEMICALS, |Meet No/Date:3/85-  [Status:
‘g Case No.:14/17/85-ALC3/2015 |
i |

l

'ALC3/2016 1
r 05.05.2016 B

i11 HQ File :01/85/050/00162/AM16/ FKLA File LIC No/Date 1010059334 :Deferred
- 10/24/040/00074/AM16/ 507 12.2015 f

; \The Commlttee noted thatwthe comments are awaited from MPEDA The Commlttee deaded to remind MPEDA . |
; The case is deferred for 02 06. 2016

[ 82 "~ [party Name:NUTRI FLAVOURS | Meet No/Date:3/85- Istatus:
. |Case No.:5/22/85-ALC3/2014  PRIVATE LIMITED ALC3/2016 | |
L | 05.05.2016 | |
12 |H0. File 01/85/050/00165/AM 15/ fRLA File ELic: No/Date:0410159954 Deferred

o :04/24/040/00249/AM15/ 01.01.2015

The Committee noted that the comments are awaited { from DBT. The Commlttee demded to remmd DBT The
; !case is deferred for 02 06 2016

ke~

] 83 [Party Name:SYMEGA SAVOURY | Meet No/Date:3/85- [status:

{ |
Case No.:4/14/85-ALC3/2013 WTECHNOLOGY LIMITED |ALC3/2016 g
| e 05.05.2016 |

13 HQFile %RLA File Lic.No/Date:1010054362 iDeferred
:01/85/050/00088/AM 14/ :10/24/040/00032/AM14/ 08.08.2013

‘The Committee decided to requeet concerned RA to confirm the payment of Customs duty on |mports made
agamst the adva nce authorisatlon The case is deferred for 02 06 2016

e B —

T

84 " Iparty Name:STERLING AGRO | Meet No/Date: 3/85-  Status:
_ gCase No.:8/26/85-ALC3/2013  INDUSTRIES LTD. ‘ALC3/2016
' ; | 05.05.2016
14 HQ File :01/85/050/00169/AM14/ [RLA File [Lic.No/Date: .0510378167 rfieférre&' '
:05/24/040/00354/AM 14/ 04.02.2014 |

f The Committee noted that conflrmatlon from RA regarding surrender of the advance “authorisation is s awaited.
rThe Commlttee dec1ded to remlnd RA. The case is deferred for 02 06 2016
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85 IParty Name:DRYTECH PROCESSES Meet No/Date:3/85-  Status:

Case No.:14/15/85-ALC3/2014  (I)PVT.LTD; ALC3/2016
| | 05.05.2016 |

15 HQ File RLA File Lic.No/Date:0310791144  |Deferred
:01/85/050/00119/AM15/ 103/94/040/00553/AM15/ 17.11.2014

The Committee deuded to seek conflrmatlon from RA as to w_hether the Frm has surrendered the ad\;rance

lauthorisation. The case is deferred for 02.06.2016.

| 86 Party Name:CHOICE TRADING ~Meet No/Date:3/85- [Status:
Case No.:14/15/85-ALC3/2014  (CORPN. PVT.LTD ALC3/2016
| 05.05.2016
| =] = - SN W — R . = = ,,
'HQ File :01/85/050/00119/AM15/ RLA File Lic.No/Date:1010052940  Approved
:03/94/040/00553/AM15/ 121.03.2013

16 IThe Committee noted that O/o the Supermtendent of Customs Central Excise and Service Tax Cochin Range-
vide their e-mail dt. 02.05.2016 has confirmed that the firm has actually consumed the White Wine Vinegar in|
‘the export product. On the basis of Central Excise and Service Tax's certificate, the Committee decided to

 lamend the description of import item from White Vinegar to White Wine Vinegar. ALL other aspect of ad-hoc
'norms already fixed vide NC decision in its M. No. 20 dated 26.12.2013 will remain un-changed. RA may take

consequentral actlon as per Pollcy/proced ure.

87 Party Name:CHHAJED FOODS ~ Meet No/Date:3/85- Status:
Case No.:7/22/85-ALC3/2014  |PRIVATE LIMITED, ALC3/2016
| 05.05.2016 |
rHQ File :01/85/050/00167/AM15/ [RLA File Lic.No/Date:0810134063  Deferred
! :08/24/040/00342/AM15/ 16.12.2014

The Committee noted that the firm has furnished the reply vide their letter dated 04.03.2016. The Committee
| |decided to forward the firm’s reply to MSME(Food) for their examination and submission of comments. The case
is deferred for 02.06.2016.

ke~

88 Party Name:GLOBAL GOURMET  [Meet No/Date:3/85-  [Status:
PVT. LTD ALC3/2016
|| | 05.05.2016
18 HQFFile :01/85/50/185/AM12 %RLA File :34/24/040/212/AM12  |Lic.No/Date:3410032792  Deferred
| 02.01.2012 |

The Committee noted that the comments are awaited from MSME(Food) The Committee decided to remind
MSME(Food) to expedrte the comments The\caae is deferred for 02.06.2016.
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' PVT.LTD

19 |HQ File :01/85/50/102/AM12
| |

:Case No.:16/13/85-ALC3/2015

|
|

HQ File :01/85/050/00112/AM16/ RLA File

|| :53/24/040/00008/AM16/

~ |Party Name:GLOBAL GOURMET  Meet No/Date:3/85-

90 [ﬁa&y Name:EICL LIMITED

7 Lététu;:
\ALC3/2016
|05.05.2016

RLA File :34/24/040/105/AM12  Lic.No/Date:3410031393 | Deferred ,

129.08.2011

The Committee noted that the comments are awai{ed“fro_m_MSI—\AE(-Fb_c;d_). The Committee decided to remind
j jMSM E(Food) to expedite the comments. The case is deferred for 02.06.2016.

ke

EMéet No/Déte:3/85-_ 7 iSta_tus:
ALC3/2016 |
05.05.2016 |
iLic.No/Date:5310018520 Approved
20.08.2015 |

_ ;The Committee noted that MSME(GC&F)fhais furnished the revised comments vide their letter No. TL-
i20 112024/7/2016-GC&F-DCMSME/603 dt. 30.03.2016. On the basis of MSME(GC&F)'s comments, the Committee
decided to fix the ad-hoc input output norm as under:-

| Export Item Qty Import Item Qty.
| Processed and Calcined Clays made from Spray | 1.00Kg Spray Dried China clay 1.16Kg
| Dried China clay (Kaofine 90)-Himafine (Kaofine 90)
41 @RA may take consequential action as per policy/procedure. |
I 1 |Party Name:EICLLIMITED ~ |Meet No/Date:3/85-  [Status:
| \Case No.:18/13/85-ALC3/2015 |ALC3/2016 !
| 05.05.2016
.~ HaFfle  [RLAFile Lic.No/Date:5310018516  Approved
:53/24/040/00005/AM 16/ |06.08.2015 |

- :01/85/050/00114/AM16/

irThe Committee noted that l\_/IgME(GC&F) has furnished the revised comments vide their letter No. TL-|
21 112024/7/2016-GC&F-DCMSME/603 dt. 30.03.2016. On the basis of MSME(GC&F)'s comments, the Committee
'decided to fix the ad-hoc input output norm as under:-

1‘ Export Item

Qty Import Item Qty.

'; Processed and Calcined Clays made from Spray
| Dried China clay (Kaofine 90)-Himafine

1.00Kg Spray Dried China Clay 1.16Kg

(Kaofine 90) |

’ iRA may take consequential action as per policy/procedure. .
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92 Party Name:EICL LIMITED Meet No/Date:3/85- Status:

! Case No.:19/13/85-ALC3/2015 | ALC3/2016
| 05.05.2016
| ‘quﬂz . - |Rtafile  |LicNo/Date:5310018515 Approved
| :01/85/050/00115/AM16/ :53/24/040/00004/AM16/ os 08.2015

The Committee noted that MSME(GC&F) has furnished the revised comments vide their letter No. TL-
22 112024/7/2016-GC&F-DCMSME/603 dt. 30.03.2016. On the basis of MSME(GC&F)’'s comments, the Committee
/decided to fix the ad-hoc input output norm as under:-
| |
| Export Item Qty Import Item Qty.
| | Processed and Calcined Clays made from Spray | 1.00Kg | Spray Dried China Clay (Kaofine 90) | 1.16Kg
| Dried China clay (Kaofine 90)
'RA may take consequential action as per policy/procedure.

| 93 |Party Name:EICL LIMITED ‘Meet No/Date:3/85- Status:

{ Case No.:20/13/85-ALC3/2015 'ALC3/2016 ‘

| 05.05.2016

} [HQ Flle RLA File Lic.No/Date:5310018521 Approved
\ :01/85/050/00116/AM16/ 53/24/040/00007/AM 16/ 20.08.2015

\

‘The Committee noted that MSME(GC&F) has furnished the revised comments vide their letter No. TL-
23 112024/7/2016-GC&F-DCMSME/603 dt. 30.03.2016. On the basis of MSME(GC&F)'s comments, the Committee
\decided to fix the ad-hoc input output norm as under:-

|

| Export Item Qty Import Item Qty.
| Processed and Calcined Clays made from Spray 1.00Kg | Spray Dried China Clay (Kaofine 1.16Kg
! Dried China clay (Kaofine 90)-Himatex 90)

RA may take consequentlai actlon as per pollcy/proced ure.

o~

94 ~ lParty Name:EICLLIMITED ~ Meet No/Date:3/85- Status:
Case No.:22/13/85-ALC3/2015 ALC3/2016 |
| 105.05.2016
HQ File RLA File Lic. No/Date 5310018535 Approved
:01/85/050/00118/AM16/ :53/24/040/00011/AM16/ 06.10.2015

The Committee noted that MSME(GC&F) “has furnished the revised comments vide their letter No. TL-|
24 112024/7/2016-GC&F-DCMSME/603 dt. 30.03.2016. On the basis of MSME(GC&F)’s comments, the Committee |

| decided to fix the ad-hoc input output norm as under:-
|

| Export Item Qty Import Item Qty.
Processed and Calcined Clays made from Spray 1.00Kg | Spray Dried China Clay (Kaofine 1.16Kg
| Dried China clay (Kaofine 90)-Himatex 90)
RA may take consequential action as per policy/procedure. | (
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| 95 |party Name:EICL LIMITED 'Meet No/Date:3/85-

:Sta_t_ijs:
Case No.:23/13/85-ALC3/2015 'ALC3/2016
; 05.05.2016
'HQ File :01/85/050/00119/AM16/ RLA File Lic.No/Date:5310018534  Approved
- :53/24/040/00010/AM16/ 06.10.2015 |

wiThe Com_mitteeﬁnoted that MSME(GC&F) has furnished the revised comments vide t_heir Iet;ter_No. TL-

25 |112024/7/2016-GC&F-DCMSME/603 dt. 30.03.2016. On the basis of MSME(GC&F)'s comments, the Committee

26

''decided to fix the ad-hoc input output norm as under:-

Export Item Qty Import Item Qty. (|
| Calcined Clay-Himafil Processed and Calcined Clay | 1.00Kg | Spray Dried China Clay (Kaofine 1.16Kg
!E made from Spray Dried China clay (Kaofine 90) 90)

||RA may take consequential action as per policy/procedure.

96

| Party Name:EXPOVAN “Meet No/Date:3/85- [Status:
ase No.: - ‘ il .
‘C No.:27/13/85-ALC3/2015 'ALC3/2016 |
‘ 05.05.2016 .
iHQ File :01/85/050/00123/AM16/ RLA File ;Lic.No/Date:3210077697 Approved :
! 1:32/24/040/00010/AM 16/ 104.09.2015 - '

e — e e e e e e — - i
The Committee noted the comments of MFPI furnished vide their 0.M. No. 4(44)/2015-DGFT dt. 12.04.2016 and
lobserved that the quantity of import item applied for by the firm is on the lower side. Hence, the Committee |
decided to fix ad-hoc input output norms, as applied for, as follows:

| Export Item Qty Import Iltem Qty
| Processed Vanilla Beans | 27000.00Kg Vanilla (Dried Vanilla Planifolia Pods) 30000.00Kg

RA may take consequential action as per policy/procedure. '
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97 uParty Name:EXPOVAN Meet No/Date 3/85- Status:

| Case No.:2/17/85-ALC3/2015 ALC3/2016

. | 05.05.2016 ,

~ |Harile ’  RAFile Lic.No/Date:3210077702 |Approved
| | 01/85/050/00150/AM16/ :32/24/040/00015/AM16/ 07 09.2015

| The Com}nlttée noted the comments of MFPI furnished vide thelr 0.M. No. 4(44)/2015 -DGFT dt. 12.04.2016

27 \and observed that the quantity of import item applied for by the firm is on the lower side. Hence, the
i 'Committee decided to fix ad-hoc input output norms, as applied for, as follows:

| Export Item Qty Import Item Qty

Processed Vanilla Beans | 27000.00Kg Vanilla (Dried Vanilla Planifolia Pods) 30000.00Kg

[ 98 |partyName:EXPOVAN  |MeetNo/Date:3/85-  [Status:
Case No.:3/17/85-ALC3/2015 | ALC3/2016 |
| | 05.05.2016 |
‘ HQ File iRLA File iLic No/Date:3210077699 |FAppr0ved
:32/24/040/00012/AM16/ 107.09.2015

|\The Commlttee noted the “comments of MFPI furnished vide their O.M. No. 4(44)/2015 DGFT dt 12.04.2016 I
| 'and observed that the quantity of import item applied for by the firm is on the lower side. Hence, the
Committee decided to fix ad-hoc input output norms, as applied for, as follows:

Export Iltem Qty Import Item Qty
Processed Vanilla Beans | 27000.00Kg Vanilla (Dried Vanilla Planifolia Pods) 30000.00Kg

RA may take consequential actlon as per pohcy/procedure

99 lpartyName:EXPOVAN Meet No/Date:3/85-  Status:

| Case No.:4/17/85-ALC3/2015 | ALC3/2016

N |05 05.2016

 |HQFile RLA File Lic.No/Date:3210077701  Approved
:01/85/050/00152/AM16/ :32/24/040/00014/AM16/ 07.09.2015

| I =
The Committee noted the comments of MFPI furnished vide thelr O.M. No 4(44)/2015 DGFT dt. 12.04.2016
f29 }!and observed that the quantity of import item applied for by the firm is on the lower side. Hence, the|
| “Committee decided to fix ad-hoc input output norms, as applied for, as follows: I
[ ] |
| Export Item Qty Import Item Qty
Processed Vanilla Beans | 27000.00Kg Vanilla (Dried Vanilla Planifolia Pods) 30000.00Kg ||

I
I‘RA m_ay tz_ake consequentlal actlon as per pohcy/procedure
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o 100 Party Name:EXPOVAN ~ Meet No/Date:3/85- Status:

Case No.:5/17/85-ALC3/2015 ALC3/2016

' 05.05.2016

HQFile RLA File Lic.No/Date:3210077698 ‘Approved
:01/85/050/00153/AM16/ :32/24/040/00011/AM 16/ 07.09.2015

The Committee noted the comments of MFPI furnished vide thelr 0.M. No. 4(44)/2015 DGFT dt 12.04.2016

‘30 ‘and observed that the quantity of import item applied for by the firm is on the lower side. Hence, the |

| Committee decided to fix ad-hoc input output norms, as applied for, as follows:

; | Export Item Qty Import Item Qty

| 11 Processed Vanilla Beans | 9000.00Kg Vanilla (Dried Vanilla Planifolia Pods) 10000.00Kg
| | i

RA may take consequentlal actlon as per pohcy/proced ure.

101 Party Name:EXPOVAN * Meet No/Date:3/85-  Status:

Case No.:6/17/85-ALC3/2015 | ALC3/2016 ,
n 05.05.2016 a
‘ |HQ File RLA File iLic No/Date:3210077700  Approved

:01/85/050/00154/AM16/ 1:32/24/040/00013/AM16/ 07 09.2015

| =
j The Committee noted the comments of MFPI furnished wde thelr 0.M. No. 4(44)/2015 DGFT dt 12.04. 2016
31 and observed that the quantity of import item applied for by the firm is on the lower side. Hence, the
' Committee decided to fix ad-hoc input output norms, as applied for, as follows:
|
|| Export Item Qty Import Item Qty
Processed Vanilla Beans | 27000.00Kg Vanilla (Dried Vanilla Planifolia Pods) 30000.00Kg

' RA may take consequentlal actlon as per pollcy/procedure ;

[ 102 PartyName:FERREROINDIA  MeetNo/Date:3/85- [Status:
Case No.:24/22/85-ALC3/2014  PVT.LTD, ALC3/2016
| | 05.05.2016
5, |HQFile :01/85/050/00184/AM15/ RLA File Lic.No/Date:0310793156  Deferred
] :03/94/040/00970/AM15/ 21.01.2015

; The Committee noted that the firm was asked to mention the exact name of raw material and its functions in
export product vide this office e-mail dt. 22.05.2015 followed by e-mail reminder dt. 27.04.2016 which |s

_ awalted The Commlttee demded to remmd the flrm The case is deferred for 02 06. 2016
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. | 103 Party Name:IMSOFER ~ [Meet No/Date:3/85-

status:
| Case No.:9/13/85-ALC3/2013  MANUFACTURING INDIA PRIVATE |ALC3/2016 |
\thTED 05.05.2016
33 HQFile RLA File Lic.No/Date:3110059474  Deferred
:01/85/050/00083/AM14/ :31/83/040/00061/AM14/ 19.07.2013 |

'The Committee noted that the comments are awalted from MFPI The Committee decnded to remind MFP! to

‘expedlte the comments The case is deferred for 02. 06 2016

! 104 " [party Name:FERRERO INDIA Meet No/Date:3/85- [Status:
Case No.:14/26/85-ALC3/2013  PVT.LTD, \ALC3/2016 '

| | 05.05.2016 |

34 HQ File RLA File Lic.No/Date:0310769725  Deferred

01/85/050/00175/AM14/ Ik 03/94/040/00928/AM14/ 07.02.2014

IThe Comm|ttee noted that the comments are awalted from MFPI. The Commrttee deuded to remind MFPI to
expedlte the comments. The case is deferred for 02. 06 2016

feb

| 105 Party Name:FERRERO INDIA  Meet No/Date:3/85-  Status:
" Case No.:9/11/85-ALC3/2015 PVT.LTD, ALC3/2016
| | | 105.05.2016 |
35 LH_Q' File RLA File Lic.No/Date:0310797476  Deferred
~ :01/85/050/00090/AM16/ | :03/94/040/00292/AM16/ 21.07.2015

The Commlttee noted that the comments are awalted from MFPI. The Commlttee deaded to remmd MFPI to
; wexpedlte the comments. The case 15 deferred for 02. 06 2016
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|| 106 ;Party Name:FERRERO INDIA  Meet No/Date 3/85- Status:

% Case No.:6/20/85-ALC3/2013 tPVT. LTD, |ALC3/2016

L 1 ios 05.2016

| |HQFile RLA File LIC No/Date 3110061136 Approved

; :01/85/050/00125/AM14/ !.31/83/040/001SO/AM14/ :22.11.2013

! —— s — s meE = LR
i The Committee noted the comments of MFPI furnished vide their letter No. 4(1)/2014-DGFT dt. 03.05.2016. On

the basis of MFPI’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Item Qty Import Item Qty
36 Kinder Joy 1.00Kg 1 | Panello Cacao Pol Verizz(Cocoa Powder) 0.0011Kg/Kg
Chocolate (excluding | 2 | MER Cocoa Light GT78 (Cocoa Based Chocolate Granules) 0.0011Kg/Kg
the 3 | Diamaltoro (Powder Malt Extract) 0.00002Kg/Kg
weight of | 4 | Hazel Nut Flavours AFS0158 X Exp (Gianduia Flavor) 0.0001Kg/Kg
Toy). 5 | Vanillina Flavour (Vanillian X Exped) 0.00002Kg/Kg
6 | Mix Toy Kinder Joy India (Mix Toy Kinder Joy) Net to net basis
; with
E accountability
clause.
RA may take consequentlal actlon as per Pollcy/Procedure

[ 107 lpartyName:MSOFER  MeetNo/Date:3/85- éiétus

| | |

i ;Case No.:8/17/85-ALC3/2013 IMANUFACTURING INDIA [ALC3/2016 |

i \ PRIVATE LIMITED ‘05 05.2016 |
‘HQ File RLA File Lic: No/Date 3110060430 ?Deferred
01/85/050/00111/AM 14/ 31/83/040/00107/AM14/ 25 09.2013 |

The Commlttee noted that the comments are awalted from MFPI 7The Commlttee demded to remlnd MFPI to
fexpedlte the comments. The case is deferred for 02.06.2016

|
{

T 108 |Party Name:FERRERO INDIA  |Meet No/Date:3/85-  Status:

| Case No.:10/9/85-ALC3/2014  PVT.LTD, ALC3/2016 }

| | 05.05.2016 |

38 HQ File RLA File Lic.No/Date:0310781426  Deferred -
:01/85/050/00076/AM15/ :03/94/040/00062/AM15/ 13.05.2014 |

[The Committee noted that the comments are awalted frdrn MFPI The Commlttee deuded to remlnd MFPI to
expedlte the comments The case is deferred for 02. 06 2016
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109 Party Name: IMSOFER \Meet No/Date 3/85- Status:

| (Case N0.:9/17/85-ALC3/2013  MANUFACTURING INDIA ALC3/2016

- PRIVATE LIMITED, 05.05.2016

%39 HQ File RLA File Lic.No/Date:3110060429 | Deferred
.01/85/050/00112/AM14/ :31/83/040/00108/AM14/ 125.09.2013

I'l'he Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedlte the comments The case is deferred for 02. 06 2016

k-

" 110 |party Name:FERRERO INDIA Meet No/Date:3/85- Status:
| Case No.:6/3/85-ALC3/2014 PVT.LTD, ALC3/2016 |
|| 05.05.2016
40 [HQ File RLA File Lic.No/Date:0310771807  Deferred
:01/85/050/00023/AM15/ :03/94/040/00927/AM14/ 125.02.2014

} |The Committee noted that the comments are awalted from MFPI. The Commlttee demded to remlnd MFPI to
\ expedlte the comments The case is deferred for 02 06 2016

| 111 Party Name:FERRERO INDIA Meet No/Date 3/85- Status
iCase No.:5/3/85-ALC3/2014 PVT.LTD, ‘ALC3/2016
[ | | 05.05.2016
|41 |HQ File RLA File |.|C No/Date 0310771810 Deferred
| :01/85/050/00022/AM15/ :03/94/040/00943/AM14/ 25.02.2014

The Commlttee noted that the comments are awalted from MFPI. The Commlttee decnded to remlnd MFPI to
|expedite the comments. The case is deferred for 02.06.2016

112 Party Name:FERRERO INDIA  Meet No/Date:3/85- Status:
Case No.:22/7/85-ALC3/2014  PVT.LTD, ALC3/2016 |
j 05.05.2016
42 | HQ File RLA File ~ Lic.No/Date:0310779462  |Deferred
| ; :01/85/050/00058/AM15/ :03/94/040/00032/AM15/ 25.04.2014 |

|
i The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
. expedite the comments The case is deferred for 02.06. 2016
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113 Party Name:IMSOFER * Meet No/Date:3/85- Status:
Case No.:3/3/85-ALC3/2013 'MANUFACTURING INDIA PRIVATE |ALC3/2016 |
|
| JLIMITED 05.05.2016
‘HQ File 01/85/050/00003/AM 14/ RLA File Lic. No/ Date: 3110056649 iApproved
; :31/83/040/00172/AM13/ 02.01.2013 |

'The Committee noted the comments of MFPI furnished vide their letter No. 4(1)/2013 DGFT dt. 05.05.2016. On
the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:- ’

| Export Item Qty Import Item Qty .
Tic Tac 1.00Kg 1 | Magnesium Stearate expanded 0.0018Kg/Kg ;

| Mango 2 | Maltodextrin Low Density 0.0161Kg/Kg
3 | Gum Arabic (Spray Gum expanded) 0.00225Kg/Kg i
4 | Maltodextrin 0.0019Kg/Kg
5 | Rice Starch 0.094Kg/Kg

| 6 | Carnauba Wax 0.0001Kg/Kg

7 | Citric Acid 0.09Kg/Kg

% 8 | Tartaric Acid 0.0001Kg/Kg |
9 | Acerola Extract Powder 0.001Kg/Kg .
10 | Mango Powder SD 0.001Kg/Kg |
11 | Mango Mint Flavor Int/Ext 0.001Kg/Kg i

1 12 | Gum Arabic Expanded 0.00229Kg/Kg .

h

'RA may take consequential action as per Policy/Procedure.

] 114 ~ |Party Name:FERRERO INDIA  |Meet No/Date:3/85- [Status:
Case No.:5/26/85-ALC3/2013  PVT.LTD, ALC3/2016
\ 05.05.2016
‘HQ File 01/85/050/00156/AM 14/ ‘RLA Flfe ILIC No/Date 0310759732 Deferred
| :03/94/040/00929/AM 14/ 07.02.2014

The Committee noted that the comments are awalted from MFPI. The Commlttee deuded to remmd MFP[ to
expedlte the comments The case is deferred to 02. 06 2016

— e e e \ \’ —— : . o !
Weee
/7
h\'ﬂ‘! mp,rv()g INGER s

F=- ERLeTY]
DV Dir qc! F‘ R ﬁ“ 4 "ll I

- o’
Brre nr,,m,

St U

‘vl

e,

3-",.

Eaic o 5|¥‘g. e

Udyog Ehawai, \Jyw ki



|
!

|
|

|

115

Case No.:2/34/85-ALC3/2012

HQ File

:01/85/050/00158/AM13/

' The Committee noted the commehté of MFPI furnished vide their letter No. 4(1)/2013 DGFT dt. 05.05.2016. On

7'P:rtyiNa;e:IMSBFiEiﬁm Meet No/Date 3/85- Status:
'MANUFACTURING INDIA PRIVATE |ALC3/2016
LIMITED, 05.05.2016
RLA File 'LIC No/Date 3110056453 Approved

31/83/040/00153/AM13/ 11.12.2012

‘the basis of MFPI’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

i

| Export Item Qty Import Item Qty
45 | Tic Tac 1.00Kg 1 | Magnesium Stearate expanded 0.0016Kg/Kg

| Mint 2 | Maltodextrin Low Density 0.0211Kg/Kg
3 | Gum Arabic (Spray Gum expanded) 0.00225Kg/Kg

| 4 | Maltodextrin 0.0019Kg/Kg

| 5 | Mint Flavor-Int 0.008Kg/Kg
6 | Mint Flavor -Est 0.001Kg/Kg

‘ 7 | Rice Starch 0.099Kg/Kg

‘ 8 | Carnauba Wax 0.0001Kg/Kg

! 9 | Ethyl Vanilin 0.0009Kg/Kg

‘ 10 | Aroma Vaniglia 0.00001Kg/Kg

|46 ‘HQ File

:01/85/ 050/ 00024/AM15/

The Commlttee noted that the commen-ts are awa|ted from MFPI The Comm:ttee decuded to remmd MFPl to '
expedlte the comments The case is deferred to 02 06. 2016

Case No.:4/21/85-ALC3/2013

47 HQ File

\RA A may take consequential act:on as per Pqucy/Procedure

~ |Party Name:FERRERO INDIA Meet No/Date:3/85- Status:
PVT.LTD, IALC3/2016

05.05.2016
f?LAEﬂé . .uc No/Date:0310771874  Deferred

H i

03/94/040/00972/AM 14/ 25.02.2014

:01/85/050/00135/AM14/

The Committee neted that the comments are awaited from MFPI. The Commlttee deuded to remlnd MFPI to
wexpedlte the comments The case is deferred to 02.06. 2016

Party Name:FERRERO INDIA Meet No/Date:3/85-  Status:
PVT.LTD, 'ALC3/2016

05.05.2016 !
RLA File “[Lic.No/Date:0310761844 | Deferred

113.12.2013

03/ 94/040/00766/AM14/
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T 18 Party Name:IMSOFER | Meet No/Date:3/85- Status:
Case No.:7/10/85-ALC3/2013 iMANUFACTURING INDIA ALC3/2016 |
| PRIVATE LIMITED, 05.05.2016
HQFile \RLA File Lic.No/Date:3110058549  |Deferred
:01/85/050/00065/AM14/ :31/83/040/00023/AM 14/ 30.05.2013

|The Committee noted the comments of MFPI furnished vide their letter No. 4(1]/2013 -DGFT dt. 05.05.2016. On
ithe- basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

48 | Export Item Qty Import Item Qty

| “ Kinder Joy Chocolate 1.00Kg 1 | Cocoa Powder 0.012Kg/Kg

| (excluding the | 2 | Cocoa based Chocolate Cream 0.02Kg/Kg

| weight of Toy) | 3 | Cocoa based Chocolate Granules | 0.0245Kg/Kg

1 } 4 | Powder Malt Extract 0.0013Kg/Kg

| | 5 | Hazel Nuts Flavor 0.0003Kg/Kg

| 6 | Vanilina Flavor 0.00012Kg/Kg

| | 7 | Mix Toy Kinder Joy Net to net basis with
[ accountability clause.

\RA may take consequentlal actlon as per Pollcy/Procedure

] 119 Party Name:IMSOFER 'Meet No/Date:3/85- Status: |
 |Case No.:5/13/85-ALC3/2013 'MANUFACTURING INDIA PRIVATE ALC3/2016
|| LIMITED, 05.05.2016

|HQ File RLA File rLic.No/Date:311005947S Approved

119.07.2013

| |:01/85/050/00079/AM14/ 5 31/83/040/00060/AM 14/

The Committee noted the comments of MFPI furnished vide their letter No. 4(1)/2013 DGFT dt. 05.05.2016. On |
'the basis of MFPI’s comments, the Committee decided to fix the ad-hoc input output norms as under:-

49 Export Item Qty Import Item Qty

5 Kinder Joy Chocolate 1.00Kg 1 Cocoa Powder 0.012Kg/Kg
: (excluding the | 2 | Cocoa based Chocolate Cream 0.02Kg/Kg |
| weight of Toy) | 3 | Cocoa based Chocolate Granules | 0.0245Kg/Kg |
. 4 | Powder Malt Extract 0.0013Kg/Kg '
| ‘ 5 | Hazel Nuts Flavor 0.0003Kg/Kg

| ] 6 | Vanilina Flavor 0.00012Kg/Kg

7 | Mix Toy Kinder Joy Net to net basis with
accountability clause.

RA may take consequentlal actlon as per Pollcy/Procedure
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120
Case No.:4/3/85-ALC3/2014

HQ File
I: 01/85/050/00021/AM15/

Party Name:FERRERO INDIA
.PVT.LTD,

rRLA File
:03/94/040/01094/AM 14/

The Committee noted that the comments are awaited from MFPI. The C Commlttee  decided to remind MFPI to
|exped|te the comments The case is deferred to 02. 06 2016

121

'Case No.:9/33/85-ALC3/2012

HQ File
! :01/85/050/00156/AM13/

Party Name:IMSOFER
'MANUFACTURING INDIA
\PRIVATE LIMITED,

RLAFile
:31/83/040/00126/AM13/

 Meet No/Date 3/85- status:
ALC3/2016

105.05.2016 |
ILlc No/Date: 0310774449  Deferred
13.03.2014 |

Meet No/Date 3/85- Status
ALC3/2016 |
05.05.2016 i

Lic. No/ Date:3110056192 :Approved
05.11.2012 '

'The Committee noted the comments of MFPI furnished vide their 1e_tter No. 4(1)/2013 -DGFT dt. 05.05.2016. On’
‘the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Iltem Qty Import Item Qty
Kinder Joy chocolate 1.00Kg 1 | Cocoa Powder 0.012Kg/Kg
(excluding the | 2 | Cocoa based Chocolate Cream 0.02Kg/Kg
§ weight of Toy) | 3 | Cocoa based Chocolate Granules 0.0245Kg/Kg
e 4 | Powder Malt Extract 0.0013Kg/Kg
i 5 | Hazel Nuts Flavor 0.0003Kg/Kg
| 6 | Vanilina Flavor 0.00012Kg/Kg
' 7 | Mix Toy Kinder Joy Net to net basis with
| accountability
1 clause.

\RA may take consequentlal action as per Pohcy/Procedure
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[ 122 Party Name:IMSOFER ~ [Meet No/Date:3/85-  Status:

| (Case No.:3/39/85-ALC3/2012  MANUFACTURING INDIA PRIVATE ALC3/2016

| LIMITED, 05.05.2016 |

 [hQFile IRLA File ~ Lic.No/Date:3110056648  Approved
01/85/050/00173/AM13/ :31/83/040/00173/AM13/ 02.01.2013

'The Committee noted the comments of MFPI furnished vide their letter No. 4(1)/2013 DGFT dt. 05.05.2016. On

the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Export Item Qty Import Item Qty

||| TicTac 1.00Kg 1 | Magnesium Stearate expanded 0.0016Kg/Kg
‘52 | Orange 2 | Maltodextrin Low Density 0.0161Kg/Kg

; 3 | Gum Arabic (Spray Gum expanded) 0.00225Kg/Kg |

| 4 | Maltodextrin 0.0019Kg/Kg
. 5 | Rice Starch 0.094Kg/Kg
| 6 | Carnauba Wax 0.0001Kg/Kg |
| ' 7 | Citric Acid 0.09Kg/Kg

8 | Flavor Orange Powder GV 0.001Kg/Kg

' ‘ 9 | Flavor Orange Powder FM 0.001Kg/Kg
‘ ; 10 | Flavor Orange Powder PK 0.00048Kg/Kg

} 11 | Orange Flavor CG 0.00009Kg/Kg
[ ] 12 | Ext. Flavor Orange 0.00009Kg/Kg

RA may take consequenhal actlon as per Pollcy/Procedure
- 123 |Party Name:IMSOFER Meet No/Date 3/85- |Status:
. |case No.:2/39/85-ALC3/2012 MANUFACTURING INDIA PRIVATE ALC3/2016
| | LIMITED, 05.05.2016 ‘
| 'HQ File :01/85/050/00172/AM13/ RLA File iLic.No/Date:3110056899 Approved
| 31/83/040/00170/AM13/ 23.01.2013 ‘
|

'The Committee noted the comments of MFPI furnished vide their letter No. 4(1}/2013 -DGFT dt. 05.05.2016. On
‘ ‘the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

53 | Export Item Qty Import Item Qty
| Tic Tac SP | 1.00Kg 1 | Magnesium Stearate expanded 0.0016Kg/Kg
.| Mint 2 | Maltodextrin Low Density 0.0211Kg/Kg
i 3 | Gum Arabic (Spray Gum expanded) 0.00225Kg/Kg

| 4 | Maltodextrin 0.0019Kg/Kg
o 5 | Spearmint Flavour Int. 0.008Kg/Kg
| 6 | Spearmint Flavour Ext. 0.001Kg/Kg

i 7 | Rice Starch 0.099Kg/Kg

8 | Carnauba Wax 0.0001Kg/Kg

|
\ RA may take consequentlal actlon as per Pollcy/Procedure
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‘ Case No.:1/39/85-ALC3/2012

HQ File

:01/85/050/00171/AM13/

IParty Name:IMSOFER VI\;Ieet No/_batea/ai-' _‘Stgu;
MANUFACTURING INDIA PRIVATE ALC3/2016 .
|LIMITED 05.05.2016 |

RLA File LIC No/Date 3110056650 prproved

:31/83/040/00171/AM13/

102.01.2013

" | The Committee noted the comments of MFPI furnished vide their letter No. 4(1)/2013 DGFT dt. 05.05.2016. On
|the basis of MFPI’'s comments, the Committee decided to fix the ad-hoc input output norms as under:-

| Export Item Qty Import Item Qty
| Tic Tac | 1.00Kg 1 | Magnesium Stearate expanded 0.0018Kg/Kg
. | Acerola 2 | Maltodextrin Low Density 0.0161Kg/Kg
154 | 3 | Gum Arabic (Spray Gum expanded) 0.00229Kg/Kg
. 4 | Rice Starch 0.094Kg/Kg
; 5 | Carnauba Wax 0.0001Kg/Kg
|| 6 | Citric Acid 0.09Kg/Kg
| 7 | Tartaric Acid 0.0003Kg/Kg
i 8 | Acerola Extract Powder 0.001Kg/Kg
9 | Gum Arabic (Spray Gum Expanded) 0.00229Kg/Kg
| 10 | Acerola FL Powder 0.001Kg
\ 11 | Malic Acid 0.007Kg/Kg
j 12 | Natural Menthol 0.0006Kg/Kg
. j 13 | Acerola Mint 0.003Kg/Kg
! LRA may take consequentlal actlon as per Pollcy/Procedure
' 125 [Party Name:OSTERN PRIVATE ‘Meet No/Date:3/85- Status:
iCase No.:1/1/85-ALC3/2016 LTD. 'ALC3/2016
| | ‘05 05.2016
HQ File RLA File Lic.No/Date:0210206420  Deferred

55

:01/ 85/050/ 002 10/ AM16/

% 02/24/040/00174/AM16/

The Committee noted that the comments are awaited from MSME(ME)

07.01.2016

‘MSME(M E) to exped|te the comments The case is deferred for 02.06. 2016

126
Case No.:2/1/85-ALC3/2016

56 |HQ File :01/85/050/00211/AM16/ ‘RLA File
:31/83/040/00161/AM16/

Party Name: DREAM PLAST INDIA
PVTLTD

ALC3/2016
05.05.2016

|16. 02 2016
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Udyug Bhawain, New ualuhl

~ Meet No/Date:3/85-

Lic.No/Date:3110065958

The Commlttee deaded to remlnd

iVStatus:

Deferred

| ' Letter dt. 07.03.2016 from D/o C&PC was noted and it was d-emded to process the case on file for alternative
‘ |agencv for technlcal comments

oo

kb



127 Party Name:SANSTARBIO-  |Meet No/Date:3/85-

| :S_tatus:_ _

" |Case No.:1/3/85-ALC3/2016 'POLYMERS LIMITED ALC3/2016 |

| 05.05.2016 |

57 |HQ File RLA File Lic.No/Date:0810137806  Withdrawn
| |:01/85/050/00001/AM17/ :08/24/040/00036/AM17/ 02.05.2016

|

‘The Committee noted that the subject AA was issued on repeat basis | bT; RA, hence NC has no action in this case.
The Committee decided to withdraw the case

\
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